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F. TF T 3-90-2017-1-9i4 (33).—URd % FIUF F AT 348 T GUS (3) & HATW H, TH 3IRAE H YLCEoH
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Bhopal, the 3 June 2021

CORRIGENDUM

No. F A 3-90-2017-1-V-(33).—In the notification No. F A 3-90-2017-I-V (21), dated 28" May 2021, of the
Government of Madhya Pradesh, Commercial Tax Department; :—

@) in clause (1), for the figures and words, "0040-taxes on sales and trade etc.-112", the figures
and words "0040-taxes on sales, trade etc.-111-1070" shall be read;

(>ii) in clause (2), for the figures and words, "0040-taxes on sales and trade etc.-112", the figures
and words "0040-taxes on sales, trade etc.-111-1070" shall be read.

By order and in the name of the Governor of Madhya Pradesh,
R. P. SHRIVASTAVA, Dy. Secy.

Fris, TESE TR a1 A@q g, TR gR NS SR qRoned, S 9 qiEd a9 TRfa—2021.



